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Misc (Crl) Bail Case No 529 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)
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ORDER
2L-LO-2022

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Anil Das on bail, in

connection with Chariduar PS Case No.L6512022 u/s

306134U3921406134 of IPC, r/w Section 7(CX1X2)/12(A)

of the Assam Money Lender's Act.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case/ in briefi, are that an ejahar

was lodged by one Moina Orang on 05-09-2022 at the

Chariduar PS stating therein that on 03-09-2022 her

"husband 
Krishna Orang went out of his house at about

7.30 in the morning and thereafter he went missing.

Subsequently, at 2.30 pm he was found to have died by

hanging himself. The informant has stated that he.r

husband borrowed money from some persons and when

he defaulted in the payment of interest over the borrowed

money, accused Anil Das obstructed him on the road,

beaten him and also snatched away his motorbike. Some

other creditors of her husband also tortured him physically

and mentally. As a result of which, the informant's husband

committed suicide.
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.. Based on that FIR, Chariduar pS Case

No.t6512022 was registered u/s 3o6l34Ll3g2/406134 of
IPC, rlw section 7(cx1x2)ln1q of the Assam Money

Lender's Act. Accused was arrested on o7-og-2022 and
since then he has been in custody.

A bail petition filed earlier before this court, was

rejected vide order dated Z}-O}-2OZZ.

The case diary reveals that the investigation has

not progressed since 26-09-2022. A cheque book,

motorcycle and some cash amount were seized from the
custody of the accused persons named in the FIR.

statements of most of the witnesses have been recorded

so fan As such, further detention of the accused in custody

will not serve any fruitfur purpose. As such, accused Anil

Das is allowed to go on bair of Rs.30 ,ooo/- with one surety
of like amount to the satisfaction of the learned Eleka

Magistrate.

Inform accordingly.

Return the case diary in seated envelope.

with this order; this Misc. (crr.) case standd

disposed of.

Add L sesbkj'r.rsfudge ( FTC),
Sonitpur, Tezpur


